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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 16th March 1964 is hereby published for general information.

B B. V. PARANJAPE,
Joint Sceretary to the Government of
Gujarat, Legal Department,

GUJARAT ACT NO. 8 OF 1964,

{ First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 25th March 1964 . .

An Act to provide for the control in the. interest of the general public of
obsequial dinners in the Stale of Gujarat.

It is hereby enacted in the [ourteenth Year of the Republic of India as

foilows : — _
1. () This Act may be called the Gujarat Obsequial Dinners (Control) ghort title,
Act, 1963. - extent and
ComMmences
(2) It extends to the whole of the State of Gujarat. ment.
(3} 1t shall come info force in such area and on such date as the State
Government may, by notification in the Official Gazette, appoint.
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Delinitiona, 2. In this Act, uniess the context otherwise requires—

(1) “dinner” includes service or distribution of articles of food of any
kind for consumption; ‘

{2) “household” means a group of persons normally residing and mess-
ing jointly as members of the same domestic unit;

{(3) “obsequial dinnes” means a dinner given in the course of a day at
one time or at different times and at one place or at different places in con-
nection with the demise of a person, on one occasion or more than one
occasion within a period of thirteen months from the date of the demise of
the person to a person or group of persons (not being members of the house-
hold of the person giving the dinner), and includes a dinner given on an oc-
casion commonly known as barma, terma, varshi, ziarat, karaj, ujamanr
gam sayani, sama sadiya, kalasio, brahmabhojan, chorasi or dahado; -~

{4 “panchayat” means a gram panchayat or nagar panchayat consti- G‘IIJ'-

of
tuted or deemed to be constituted under the Gujarat Panchayats Act, 1961. 1962.

Conteol — of 3. (!) Notwithstanding any custom or usage or anything contained in any
ohsequial . . .
dinners. law, no person shall, either by himself or through an agent or caterer, give

or abet the giving of an obsequial dinner to more than fifty persons :

Provided that where obsequial dinners are given on more than one occasion,—
() an obsequial dinner to persons not exceeding fifty may be given only
on one occasion, and

(id on any other occasion the number of persons to whom such dinner
may be given shall not exceed ten.

(2) Where any obsequial dinner is given through an agent or caterer such
agent or caterer, and every person preparing or taking part in preparing the
articles of food for being served in an obsequial dinner and also every person
who serves articles of food in such dinner, shall be deemed to abet the giving
of ,such dinner. _ :

Penalty for 4, Whoever gives or attempis to give or abets the giving of an obsequial

contravenlon  dinner in contravention of the provisions of sub-section (1) of section 3 shall,
on conviction, be punished with imprisonment of either description for a term
which may extend to one year or with finé which may extend to one thousand
rupges or with both.

Issae  of 5. (1) If.a court is satisfied on information laid before it through a com
injunstion.  aint or otherwise that an obsequial dinner in contravention of the provisions
of this Act has been arranged or is about to be given, it may issue an injunc.
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tion agamst any of the persons concerned in arranglng or giving it, prohibiting
the giving of such obsequial dinner.

(2) Whoever knowing that an injunction has been issued against him under
sub-section (I) disobeys such injunction shall, on conviction be punished with
imprisonment of either description for a term which may extend to ome year
or with fine which may extend to one thousand rupees or with both.

6. Notwithsianding anything contained in the Gu]arat Panchayats Act, Member

. panchayal
1961, any membcr of a panchayat may givo infor
tlonfto PO
. . . . . il
(@) communicate any information which he may possess respecting the [y

commission of an offence punishable under this Act to the ofﬁcer -in-charge offence.
of the nearest police-station; or
(&) himself file a complaint in a court for an oﬂ’encc punishable under
this Act, if such offence is committed, or make an application to a court for
an injunction under section 5, if he has reason to believe that, an offence
.ader section 4 is about to be committed by any person,

7. Every police patel shall forthwith communicate to the officer-in-charge of police pat
the nearest police-station any information which he may possess respecting duty to o
municate

the commission of, in or in the neighbgurhood of Ris village. any offence informatic

under this Act. about offe
. to offiter
in-charge

of police

station.

8. On receipt of any information wnder clause (@) of section 6§ or section 7 Duty of o

or from any other soutce, the officer-in-charge of a police-station shali, cer-in chas

of police -3

unless he has reasonable grounds which shalP be recorded by him intion to f

writing, for not believing the information, forthwith file a complaint in the ??ghi?:'

coutt for an offence which appears to him to have been committed or, as the i.fjunction
case may be, make an application to the court for an injunction under sec-

tion 5.

9. Notwithstanding anything contained in the Code of Criminal Procedure, 5, udicti
1398, no court inferior to that of a magistrate of the first class shall take
cognisance of, or try, any offence punishable under thiz Act.

10. No court shall take cognizance of any offence under this Act after the Lllmtatlo
expiry of one year from the date on which the offence is alleged to have been ¢ f"" pros
committed. o

11. In sub-clause (7} of clause (4} of section 23 of the Gujarat Panchayats Amendm

Act, 1961, after the words “in any part of the State” the words, brackets and of crotio.
figures “or under the Gujarat Obsequial Dinnets (Control) Act, 1963” shall Panu]:{ay

be inserted. Act, 12

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Goveruor

The following Act of the Gujarat Legislature, having been assented to
by the Govemor on the 24th February, 2005 is hcreby published for general
1nf0rmat10n .

8. S. PARMAR,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 2 OF 2005.

(First published, after having received the assent of the Governor in the
"Gujarat Government Gazette” on the 25th February, 2005).

AN ACT
to repeal the Gujarat Obsequial Dinners (Control) Act, 1963,
It is hereby enacted in the Fifty-sixth Year of the Republic of India as follows:-

1. This Act may be called the Gujarat Obsequial Dinners (Control) (Repeal) Act, Short titte.
2005. '

Guj8of 2 The Gujarat Obsequi'al Dinners (Control) Act, 1963 is hereby repealed. Repeal.
1964, ‘

Government Central Press,Gandhinagar
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